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that already exists. All that I would 
request him even now is that the 
Members of Parliament who might 
be interested in this as a subject 
should be at least asked to depose be
fore that committee and to bring
about a certain sitting of the com
mittee in which that committee will 
take specific note of this particular 
aspect.

In conclusion, I would say that 
whatever might be contemplated as 
a stop-gap measure, one thing should 
be taken into consideration as to whe
ther it can be at least weighed for 
its viability and that is, whether it 
would be possible to amend the Con
stitution and include in the Seventh 
Schedule another new item under 
item 97. Vou say that the formation 
of panchayats at the village level 
based on these four point? would be 
included under item 97 m the Seventh 
Schedule of the Constitution

I would sav that the Madhya Pra
desh Government has been the first 
Government in this countrv which 
has already framed a law based on 
thes* four points and that law is 
working So I think, I have a point 
in requesting the hon Minister to 
study this matter more deeplv That 
was nil the purpose in bringing for
ward this Bill before the House and 
in the hope that he will take the 
matter up, 1 would, under his instruc
tions, withdraw the Bill

MB CHAIRMAN: The question is:

“That the leave be granted to 
withdraw the Bill to provide for 
planning and development through 
various democratic and official 
agencies of Panchayat Raj ”

The motion was adopted.
SHRI ftANABAHADUR SINGH: I 

withdra* Die Bill.

15.56 hrs.
CONSTITUTION (AMENDMENT) 

BILL
(Amendment op Article 324)

SHRI R P. ULGANAMBI (Vellore): 
Mr. Chairman, Sir, I beg to •nove:*

‘That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”

MR. CHAIRMAN* The hon Mem
ber may continue on the next occas- 
sion We now take up the Half-An- 
Hour Discussion

15.5? hrs.

HALF-AN-HOUR DISCUSSION 
Declaration of Assets by the elected 

Representatives

PROF. MADHU DANDAVATE 
(Rajapur)* Mr Chairman, Sir, I am 
raising a discussion on a very im
portant question which relates to the 
declaration of assets by the elected 
representatives.

To put the record straight, I would 
like to read the Question that was 
posed to the Home Minister and the 
repl> that wa« given bv the Minister 
concerned. The Question was:

“(a) whether a number of news
papers earned ediloruls and articles 
during July-August last to the 
effect that for a healthy and pro
gressive political atmosphere, it 
was necessary that every elected 
representative shou’d declare pub
licly the movable and immovable 
property owned or controlled by 
him;

(b) whether Government have 
examined this demand and taken 
any decision thereon; and

•Movei with the recommendation of the President.
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(e) if so, the salient features there
of.”

The Home Minister, Shri K. Biah- 
mananda Reddy, replying to this 
Question said:

“(a) Government have seen 
some reports on the subject/'

The Government is quite know
ledgeable.

“ (b) and (c)- There is alread y a 
Code of Conduct for Ministers 
which provides for the disclosure 
by a Mimster to the Prime Minister 
or the Chief Minister, as the ca.se 
may be, of assets and liabilities and 
of business interests of a Minister 
and members of his family and also 
for submission of an annual de
claration regarding his assets and 
liabilities These are treated as 
confidential documents. ..

—because, if they are opened out 
something may come out—

“No proposal is under consider
ation lor requiring other elected 
members to furnish similar de
clarations.”

18.00 hrs.
While 3 raise this discussion on the 

floor of the House, I do so with a 
clean conscience because the Party 
to which I belong, the Maharashtra 
Branch of the Socialist Partv, has 
directed al] the Legislators and the 
Municipal Councillors elected under 
the Socialist ticket to declare their 
assets and properties. Sir, the House 
will be happy to know that, not only 
those Members of the Socialist Party 
from Maharashtra like myself who 
are elected to the Parliament, but 
the Members of the Bombay Munici
pal Corporation, the Poona Municipal 
Corporation and 27 Presidents of the 
Municipalities which the Socialists 
have cttDtured in the recent elections

Declaration of Assets 33$ 
by Elected Representatives 

(HAH)
on the basis of adult franchise, all of 
them have made public declarations 
of their liabilities, assets and propert
ies—whatever they have.

On 9th August last, the Legislators 
from Maharashtra walked in proces
sion—on that historic and memorable 
day—to the Governor of Maharashtra 
and submitted a statement indicating 
their liabilities, their assets and their 
properties, and ultimately that de
claration. handed over to the Gover
nor. was published in the press. What 
we have done for ourselves, we are 
demanding that it should also be 
done for all the elected representa
tives.

I must be very fair. It is not only 
that some of the Members of the Op
position have followed this practice, 
but 1 am happy to tccall that one of 
our young Ministers. Shri Mohan 
Dharia. when he accepted office in 
May 1971 in the Union Government— 
he was, probably, the first Minister 
to do so—he submitted that statement 
not only to the Prime Minister as re
quired by the insufficient Code of 
Conduct that they have evolved, but 
he a'so cyclostyled that statement and 
gave it to the* leaders of the Opposi
tion m Parliament and he a’so sub
mitted that statement to prominent 
personalities like Justice Chaeli and 
Mr. Javaprakash Narayan. Probably, 
some friends there must not have 
liked his submitting that statement to 
Mr Jayaprakash Narayan, but he con
siders him to be one of the personali
ties in Indn with impeccable charac
ter and quality Therefore, accepting 
them as mer, in our public life, with 
integritv, he submitted those state
ments to persons like Justice Chagla, 
Mr. Jayaprakash Narayan and a num
ber of other prominent personalities, 
I am only expecting that what the 
Members of the Socialist Party in 
Maharashtra have done and what the 
Congress Member like Shri Mohan 
Dharia has done in this House, that
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particular example, must be emulated 
by all the elected representatives and, 
particularly, by the Ministers.

Sir, my conviction that such state
ments must come forward gets rein
forced and strengthened by what we 
have seen in the 87 hours of debate 
on import licence scandal in this very 
House: whethei we belong to the rul
ing Party or to the Opposition, I 
have not the least doubt that, as far 
as this country is concerned, each one 
of us m this Parliament will hang our 
heads dow.i m shame, sorrow and 
>am when w< go before the people— 
after the scandal discussion that has 
taken place m this House. It is not 
merely one section of the House that 
will hang their heads down in shame, 
but the entire House feels that our 
status, our dignity and our honour 
have been denigrated. And if we w.ml 
to establish that, prevention is better 
than cure. We have to see that the 
potential scandals are nipped m the 
bud, we have to create confidence m 
the minds of the people about those 
Members of Parliament and State 
Legislatures who hold important 
offices as Members of Parliament or 
State Legislatures. Here I may say 
that it is not only the Ministers who 
hold important offices, it is not only 
they who hold the levers of power, 
but even ordinary Members like '‘hose 
who belong to Parliament or State 
Legislatures have also the levers of 
power with them What are those 
levers of power? The businessmen 
can try to purchase the Members of 
the legislatures, at the Centre «s well 
as at the State level. They can build 
up their own lobbies inside the Parlia
ment. They can build up their own 
lobbies inside the State legislatures. 
They can lure the Members of the 
State legislatures and the Central 
Parliament and request them, ‘Here 
Is the price we are prepared to pay’ 
and if there are men who will be 
prepared to sell their soul for a mess 
of pottage, then the &oul of democracy 
and the partivnentary democracy will

be completely mutilated and destroy
ed. In order that this thing should 
not happen—whether it is Members 
of the Opposition or of the ruling 
party, there are weaknesses—we must 
have a provision in the statute to see 
that there is no attraction, and temp
tations for any member of the legis
lature whether at the Centre or in 
Ihe States, that he c n be puuhased 
by money power must be prevented

There ar^ levers of power in our 
hands. I do not want to cast asper
sions on any individual Member and 
it is against the cthics that I observe 
in this House. I do not want to name 
anyone. But I know that sometimes 
there are business houses which pick 
up a few Members of Parliament and 
provoke them to ask and put questions 
against their rival business houses, 
not out of any love for justice and 
equity, but because they are more con
cerned with their own prosperity and 
their own business interests There
fore, if they cannot rise on their own 
strength, they would like to rise on 
the debris of their rival industrial 
houses and they pamt their rivals in 
all the black colours when their own 
image is not a shining one when re
lated to the image of their rivals 
Therefore, they will provoke certain 
Members of Parliament and Mem
bers of State legislatures to ask cer
tain questions embarrassing to 
the indusrital houses which are their 
riva’s and. as a re.^ult, if some in
dustrial house goes down, then they 
feel that at least the gap between the 
two gets widened That is what is 
likely to happen and this has hap
pened in certain cases That also has 
to be prevented.

ln this connection, 1 find, sometime 
ago there wag a discussion where the 
Minister also inadvertently made cer
tain remarks which was sought to be 
interpreted in some other connotation 
and context. But a controversy did 
go on in this House that certain Irtg 
houses and monopoly houses ate try-
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ing to keep certain members of the 
Parliament at their disposal and are 
trying to serve their own business in
terests. And if this happens, merely 
for the lure of lucre, in that case, 
the Parliament and parliamentary de
mocracy would be destroyed.

I have seen certain legislators who 
completely live beyond their means. 
Probably nobody raises that issue on 
the floor of the House. But, all the 
same, it is there. These are the 
things talked about. You go in the 
trams, you go in the bullock-carts 
and you travel by bus and you hear 
the stories about our character, about 
our integrity and about the character 
of the parliamentary institutions in 
this country. And, Sir, what we hear 
is not very flattering to the dignity 
and honour of these institutions. 
Therefore, I want that those living 
beyond their means by taking help 
from industrial houses, from big busi
ness houses, at least should be check
ed. Therefore, when one tries to get 
money by all dubious means, if there 
is some provision in the statute and 
if he feels “Some-one is going to ask 
me every year and I have to make a 
declaration and probably, if I try to 
earn money bv dubious means, there 
is some forum where questions will 
be asked”, it will act as a deterrent.

The hon. Minister said m a written 
reply last time and also m reply to a 
supplementary that they were follow
ing a code of conduct. The Prime 
Minister has given a written state
ment and the Minister also has given 
a statement These statements are 
normally not available to the com
mon man If these statements are 
published in the press and are avail
able to the man in the public life, in 
that case, if people feel that there is 
something shady, something that is 
wrong and something that is myste
rious, then questions can be posed 
from public platforms and there will 
be ho question of breach of privilege 
if probably the lafeft* are focutted in

a proper nuttier, either through cri
ticisms in the columns of the Press er 
on public platforms. Probably, at 
least some Members of the Parliament 
and legislators will feel responsive to 
the criticism if it is voiced on the 
platform and they will feel that they 
should change their own ways.

I am not talking on general terms 
but I have concretised certain specific 
issues and I am offering these. There 
are laws framed in this House. There 
are statutory provisions and manda
tory provisions. Within certain time 
the reports have to be presented like 
the Tariff Commission Report, the 
MRTP Commission report, the Sugar 
Inquiry Commission Report and so on 
and so forth. Very often we find,—
I do not attribute any motive to any 
Minister or anybody,—these are not 
presented in time and there is inordi
nate delay In the submission of the 
report. If only there is some delay 
in submission of some administrative 
report there is no economic conse
quence but here in this case if a re
port like the Tariff Commission report 
is delayed, it results in disastrous eco
nomic consequences and distortion of 
prices and certain sections of the busi
ness community and industrial houses 
get gams by such delay in th® sub
mission of these reports I am not 
talking about A or B or C If the 
powers that be are affected by the 
power of the purse, they may delibe
rately delay submission of the report 
and there will be serious economic 
consequences and that will in turn re
sult in distortion of prices. There
fore, it is very necessary that not only 
Ministers but elected representatives 
of both sidee of the House should do 
this. There is no demarcation line 
and a& far as opposition is concern
ed, I may say, we are as pure as the 
Ganga.

So what I would say in conclusion 
is that even if there is no statutory 
provision, we can* have common 
agreement with the leader* of tfee
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opposition and the leaders of the rul
ing party and we must evolve a code 
ot conduct. Till the statutory provi
sions and legal provisions are provid
ed for by law, let us follow traditions 
and conventions. There are shining 
traditions and shining conventions. 
As an example I will say this. Long 
before the Defection Bill had been 
thought of, in 1943 when socialists left 
the congress under the leadership of 
Acharya Narendra Dev, a number of 
them in the U.P. State Assembly de
cided that they should give up their 
seats in UP. They gave up their seats 
and contested the election. Including 
Acharya Narendra Dev everyone was 
defeated. But their defeat was more 
glorious than the victory of many per
sons. These are the traditions which 
we have set up.

I would conclude by saying this. Let 
us evolve a code of conduct, in con
sultation, among leaders of opposi
tion and leaders of ruling party. Till 
a statutory provision comes, let every 
person elected to Central or State le
gislature come out with his assets and 
liabilities statement. In this manner 
we will be strengthening the parlia
mentary institutions and parliamen
tary democracy in this country. With 
that hope I conclude my speech. 
Thank you.

SHRI K. GOPAL (Karur): Every 
Member, elected to Assembly or Par
liament is supposed to file return of 
election expenses. But that is a mat
ter for separate discussion. Likewise, 
will Government see that a return 
showing the assets and liabilities 
should be submitted before they take 
oath in the Parliament. As a mat
ter of fact, it should be done at the 
time of filing the nomination. But 

! the Minister said it poses some diffi- 
culties. 1 want to know after winning 
whether they will be made to submit 
a report of the assets and liabilities?

•SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Mr. Chairman, Sir,
I thank Prof. Dandavate for raising 
this half-an-hour discussion today. 
He has rightly pointed that the opi
nion of the public about Ministers, 
Members of Parliament etc have gone 
down so much that sometimes we feel 
ashamed to disclose our identity of 
being Members of Parliament. Prof. 
Dandavate has in his speech quoted 
the original question and the answer 
gwen thereto, I will therefore not re
peat that. The hon. Minister had 
stated in his reply that there is a code 
of conduct for the Ministers under 
which the Central Ministers and State 
Ministers are required to submit a 
declaration of their assets and liabili
ties either to the Prime Minister or 
to the Chief Minister as the case may 
be. This is done on their appoint
ment as Ministers. They are also re
quired to furnish thereafter, an an
nual statement of their assets and lia
bilities. All such statements are kept 
in the custody of the Prime Minister 
or of the Chief Ministers as secret 
documents. I want to know that how 
many of the 61 members of the Coun
cil of Ministers at the Centre have 
furnished an amount of their assets 
and liabilities.

Prof. Dandavate has stated that Shri 
Mohan Dharia alone has publicly dis
closed his assets and liabilities.

PROF. MADHU DANDAVATE: 
They might have given to the Prim* 
Minister but how many given to the 
public.

SHRI KRISHNA CHANDRA HAL- 
DER: I want to know that how many 
in the Council of Ministers have dec
lared their assets and liabilities even 
to the Prime Minister, How many of 
them are submitting their annual ac
counts also? As you are aware, Sir, 
this said code of conduct w p s  formu-

*Thf «rteM i spaech was delivered in Bengali.
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lated 27 years ago. Since then the 
moral values of the Ministers, Mem
bers of Parliament etc. have under
gone a steady decline. Previously if 
a charge of corruption was raised m 
Parliament against any Minister, at 
least an enquiry was instituted In 
the time of Pandit Jawaharlal Nehru 
at least two Ministers had to resign 
office as a result of such enquiry. I 
would not name those Ministers. But 
what is the situation today. The cor
rectness of the statement of assets 
furnished by even the Head of our 
Slate was challenged l-y a ruling Con
gress member viz., Shri S. N. Mishra. 
Even after prolonged discussion the 
doubt about the genuineness of the 
declaration of assets by even the Head 
of our State has not been completely 
erased from the public mmd. A doubt 
still lingers. At present there is no 
machinery to verify whether the 
statement furnished by Ministers are 
factually correct or not. I will there
fore, ask the Minister whether he is 
prepared to frame some machinery to 
verify the correctness of such state
ments, All the Members of Parlia
ment, Ministers etc. should furnish 
detailed statements of their assets 
and liabilities for scrutiny before this 
body. I would like to know whether 
he would set up a Parliamentary 
Committee comprising of leaders of 
dll the parties to scrutinise the state
ment of assets furnished by all the 
Members of Parliament and Minis
ters? That Parliamentary Committee 
should place their findings before 
the Parliament after scrutinising all 
the statements of assets and liabili
ties. I feel such a Parliamentary 
Committee % very necessary to re
move the suspicion from the public 
mind regarding the conduct of Min
isters, Members of Parliament etc.? 
This will go a long way in saving the 
system of Parliamentary democracy. 
Although I do not believe that our 
basic problems can be solved through 
the system of Parliamentary demo
cracy. Or that the country can be 
freed from corruption through this

system. This step will help the inr 
terest of yourselves who talk about 
Parliamentary democracy all the 
time. I want a clear answer to my 
questions.

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): Sir, I would like the House 
and, particularly, Prof. Madhu Dan
davate and others, to listen to my 
reply to Starred Question No. 316. 1 
had stated that there is already a 
Code of Conduct for Ministers which 
provides for the disclosure by a Min
ister to the Prime Minister or the 
Chief Minister as the ease may be of 
assets and liabilities and business in
terest of a Minister and members of 
his family and also for submission of 
an annual declaration lefiardmg his 
assets and liabilities. These are treat
ed as confidential documents. No 
proposal is under consideiation for 
requiring other elected members to 
furnish similar declarations.

Under Rule 55(1) of the Rules of 
Procedure of this House, a discussion 
can be raised to seek elucidation on 
a matter of fact The hon Member 
has commended declaration of mov
able and immovable properties by 
elected representatives as a healthy 
practice. He had also eloquently 
pleaded for the need to evolve a rode 
of conduct for elected representatives. 
He further lecommended that those 
members who amass wealth during 
their tenure a? elected representatives 
should be subjected to some electoral 
disqualifications. It will be appre
ciated that these are all matters which 
constitute suggestions for action and 
do not strictly require any elucidation 
on any matter of fact.

PROF. MADHU DANDAVATE: I
never used the word disqualification 
at all. Probably, he may have pre
pared his reply before.

SHRI K  BRAHMANANDA RED- 
DY: Any way, the question* whether
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all elected representatives should be 
'required to declare publicly their as
sets and liabilities had been consi
dered on several occasions in the past. 
Right at the time when the Constitu- 
ion was made, proposals to this effect 
came before the Constituent Assemb
ly and the founding fathers of the 

, Constitution did not see any merit in 
incorporating provisions in our Con
stitution in this hehali. In 1%4. this 
House considered a Private Member’s 
Bill on this subject moved by Shri 
H. V. Kamath and rejected the Bill. 
In 1969, the All India Whips Confer
ence* deliberated on the need for a 
code of conduct for elected represen
tatives and adopted a code of con
duct. Even this codc of conduct does 
not Include any provision for decla
ration of assets and liabilities by elect
ed representatives. Most recently, 
two Committees of Parliament consi
dered the mattrr. One was the Com
mittee presided over by the Speaker 
for changes in the electoral law.

PROF. MADHU DANDAVATE: Ex
cuse me for my interruption. He has 
been referring to the founding 
fathers. But the founding fathers did 
not feel the necessity of amending 
Articles 368 and 13(2).

But, later on, through the Golak 
Nath case, when we found that prob
ably a mis-use of those loose Articles 
was taking place, we came forward 
with the 24th Constitution Amend
ment Bill and tightened up Articles 
368 and 13(2) and we said that Arti
cle 13(2) is not the controlling clause 
for Article 368, Whatever the found
ing fathers of our Constitution might 
have felt earlier while framing the 
Constitution, later on, when our ex

perience demanded that these chan
ges had to be incorporated, we have 
made them. That is my argument.

SHRI K. BRAHMANANDA RED-* 
DYt So far as the principle underly
ing your suggestion is concerned, the 
matters do not, change, Npw, one

/  .was, the Committee presided over by 
the Speaker for changes in the elec
toral law, The other was a Joint Se
lect Committee which examined the 
Presidential Election Act. Again, Sir, 
no 1 ecommendation on this subject 
has been made. Finally, I under
stand that there are two other Pri
vate Member's Bills on this subject 
introduced in the House by Shri U!a- 
ganambi and Shri B. K. Das Chou- 
dhury. The House will have an op
portunity to discuss this question at 
greatex length when these Bills come 
up for consideration.

As I had stated in my answer, there 
is already a Codc of Conduct for Mi
nisters which provides for disclosure 
by a Minister to the Prime Minister 
or the Chief Minister as the case may 
bo of assets and liabilities and busi
ness interest ot a Minister and mem
bers of his family. The code of con
duct also requires submission of an
nual declarations regarding; Ministers’ 
assets and liabilities. This code of 
conduct represents the consensus 
amongst all Chief Ministers when 
they went into this question in 1964. 
This code already provides an ade
quate mechanism for the Prime Min
ister or the Chief Minister to look 
into allegations concerning Ministers' 
assets in the light of their earlier dec
laration of assets and liabilities. All 
elected representatives, and more so 
the Ministers live every minute of 
their lives in the glare of publicity 
and public gaze. The two Houses of 
Parliament can make themselves felt 
at any point of time on any aspect 
of their members’ conduct, reputation 
and for that matter any aspect of pub
lic administration. The authority of 
this House, the sanction behind dis
cussions and expression of opinions 
in this House in our view, constitute 
the safeguard necessary in this be
half. Mere declaration of assets and 
liabilities, even their being made pub. 
lie, would not be any greater sanc
tion than the opinion and authority of 
this House. Further,> these' puityic
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declarations can lead to frivolous 
■challenges. As the facts are, such 
challenges are likely to receive exag
gerated publicity. Even if the chal
lenge or other allegations were to be 
found baseless after inquiry, the un
savoury publicity arising out of the 
challenge would cause irreparable 
damage to the reputation of the con
cerned Member of Parliament or of 
the Legislative Assembly. If declara
tions by elected representatives were 
to be insisted upon and were also to 
be made public, adequate safeguard 
against frivolous challenges would 
have to be advised.

Another aspect of the matter is that 
a mere declaration of assets and lia
bilities—here, I would like you to 
listen carefully—would not be ade
quate to prevent clandestine or bena- 
mi acquisition of wealth. Now, Sir, 
Mr. Dandavate has made much of the 
Socialist Party of Maharashtra, Mem
bers of the Socialist Party, having 
declared their assets before the Gov
ernor and some Corporators before 
somebody else. If he thought that— 
he began his speech in that manner 
—the conscience of the Socialist Party 
is eased by this, I am afraid, he has 
committed a grievous mistake

PROF. MADHU DANDAVATE: I
am very sorry. You have not res
ponded to the noble sentiment. I am 
sorry.

SHRI K. BRAHMANANDA RED
DY: Noble or otherwise. I im only 
saying that you claim that. If you 
think that mere declaration of assets 
and liabilities will absolve you all 
and if that to being considered by you 
as muring of your conscience, I would 
say ymi are very wrong.

tt  would, therefore, be necessary to 
devise further measure# to provide 
for wx&fiop* again* incomplete dec- 
lar^QOf and other fpd) matters. 1 
am awe; Sir, that at the appropriate

stage when Private Members’ Bill* 
are considered, this House will go into 
all these aspects, the pros and cons 
of the proposals in detail.

In answering the question, I had 
merely stated the factual position. 
In doing so, I Was also reaffirming 
my great faith in the conduct and the 
values Whifch the elected representa
tives of this country cherish. The 
question of disqualification of mem
bers of the legislature who amass 
wealth during their tenure as elected 
representatives did not directly arise 
from the question as it was for
mulated. In any case, whether or 
not, there should be disqualification, 
and if so, what should be the nature 
and scope of such disqualification, 
ane matters which could be consi
dered when amendments to the Re
presentation of the People Act are 
taken up for discussion. Therefore, 
At would not have been proper for 
me to express any opinion on this 
issue while answering that question 
which did not directly relate to that 
subject. The answer I furnished on 
the 5th was complete and after hear
ing the member I do not think that 
any aspect of my reply needs any 
elucidation on any matter of fact.

As I have already said in my reply 
as well as in the remarks made now, 
mere declaration of assets and liabi
lities is not a remedy against corrup
tion. If you think it is a remedy 
against corruption or any such thing, 
it is not so.

PROF. MADHU " DANDAVATE; 
On Thaf there is no difference

SHRI XL BRAHMANANDA BSD* 
DY: On the ether hand, it fee* 
potentialities of some mischief. They 
will have to be considered in depth 
and safAigwuhfe if* ’ P*i41asttent
www to ttnsmMtiy n e p i or m m * 
thing Iflw «ds.
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Secondly, my hon. ftfend has 

brought in not only elected MPS but 
all elected representatives. That 
would mean lakhs and lakhs of peo
ple in this couhtry, elected MPs, 
elected members of Legislative As
semblies, Legislative Councils, pan
chayats, corporations, Municipal Co
uncils, co-operative societies, house
building societies and what not. They 
are all elected representatives.

SHRI THA. KIRUTTINAN fSiva- 
ganja): That has been done in
Tamil Nadu except tor MPs.

SHRI K. BRAHMANANDA RED
DY: On paper. That I know.
Please do not go into it.

SHRI K. GOPAL (Karur): The
assets are on the high side for every
body.

SHRI K. .BRAHMANANDA . RED
DY: There is no remedy if a false
declaration is made. Nothing has 
happened. Therefore, let us not go 
into this question which is not a sub
ject matter of debate just now.

Secondly, you will have to consi
der his intention. Whether his inten
tion is tHIs or whether he wants to 
limit it to only the elected members 
of Parliament pnd the legislatures is 
one point on which he has to be 
clear. If you put ‘elected represen
tatives’, that will mean a million 
people in this country, or even more. 
So I would request Eton to consider 
this.

If ShH XIohgK Dharte bm  done it, 
I do not want to any com-
mem Whether it is haroic or other- 
wiae, x do not know; Whatever it 
he, ft is a matter for him.

PROF. MADHU DANDAVATE: I
hope you do not dfeapprove of the 
coaduet of Shri Dkaria.

tives (HAH)
SHRI K. BRAHMANANDA RED

DY: I am neither approving nor
disapproving.

PROF. MADHU DANDAVATE: 
You are not prepared to praise your 
colleague for what he has done.

SHRI K. BRAHMANANDA RED
DY: I am not approving; I am not
disapproving. I am not making any 
comment.

If the honour of MPs or others 
has to be maintained, if they have to 
be protected from the manipulations 
of business people; "this alone will 
not suffice. I hope he will entirely 
'agree there.

PROF. MADHU DANDAVATE: 
Agreed. Hilt make a beginning
somewhere.

SHRI K. BRAHMANANDA RED
DY: He has also said that some
people are livmg beyond their means. 
That has nothing to do with assets 
and liabilities. It has something to 
do with the money got.

Therefore, I do not want you to 
refer Co what the late revered Dr. 
Ambedkar, one of the architects of 
the Constitution, said in this regard. 
After all, all elected representatives 
live in the public gaze every mo
ment and If really there are some 
who dishonour themselves by this 
kind of corruption, the public are 
there to correct them. I am sure ia 
a great majority of cases such elect
ed representatives fall to the ground 
when they go before the people at 
the time of the next poll.

Shri Haider asked how many Min
isters had submitted the list of assets 
and liabilities. It is a code of con
duct, I presume all Minister* would 
have submit*** th*4r  li*U a* m * t* 
and liabilities to the Prime MtaUfter.
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I have no reason to believe that some 
have not submitted.

If is a matter on which I cannot 
assert, but I can only presume that 
all Members would have submitted 
their list o! assets and liabilities. So
far as I am concerned, I have sub
mitted.

About a committee, the question is 
premature. I am not saying: no At 
the same time I “am "saying that this 
is a matter which has great poten

tialities, SJRBf front good if there it 
any, for mischief also. Therefore if 
it Iras E5 be considered, it has to be 
considered in great depth.

18.3T hrs.

The Lok Sabha then adjov.rv.ed till 
EletfPn of the Clock on Monday, 
December 16, 1974/Agrahaifana 25,
18.96 (Saka).
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